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beneficial ousiness relationships between Asian and Euro­
pean Small and Medium Enterprises (SMEs).

(b) It is expected that the various initiatives likely 
to be implemented under the aegis of “Asia Invest” would 
lead to a large number of contacts between businessmen 
and economic operators on both sides, which can result 
in significant improvement in expanding investment and 
trade cooperation between two sides.

Sim plification of Export Promotion Schemes

3258 SHRI BANWARl LAL PUROHIT: Will the Min­
ister of COMMERCE be pleased to state:

(a) whether the Government have recently simpli­
fied the export promotion schemes;

(b) if so, the details thereof;

(c) whether the view of the export houses were 
taken in this regard and the reaction of the export houses 
on simplification of export promotion schemes at present; 
and

(d) the extent to which exporters have been ben­
efited ?

THE MINISTER OF STATE OF THE MINISTRY OF 
COMMERCE (SHRI BOLLA BULLI RAMAIAH) : (a) to (d) 
Simplification of Export Policy and Procedures is a con­
tinuous process which is undertaken in consultation with 
the various Export Promotion Councils, concerned admin­
istrative Ministries and also keeping in mind the suggestions 
received from time to time from the trade and industry 
through their Apex bodies like FIEO, FICCI, ASSOCHAM, 
Cl I etc. Some of the significant steps taken in this regard 
include provision of green channel clearance of export and 
import consignments to specified categories of exporters, 
progressive reduction of licensing and other discretionary 
controls on imports and exports increased delegation of 
powers for implementing the various export promotion 
schemes and introduction of computer based operations 
to expedite various clearances.

The effect of these efforts may be seen in the growth 
of exports which in absolute terms increased from US $ 
26.33 billion in 1994-95 to US $ 31.83 billion in 1995-96.

[Translation]

Registration of Cement Companies

3259. SHRI KACHARU BHAU RAUT: Will the Minister 
of INDUSTRY be pleased to state:

(a) the details of cement companies registered in 
the country during each of the last three years, State-wise; 
and

(b) the details of cement companies functioning in 
the country, State-wise ?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN): (a) After the delicensing of the cement industry

with effect from the 25th July, 1991, entrepreneurs are 
required to only file an Industrial Entrepreneurs Memoran­
dum (IEM) with the Government of India, subject to 
locational clearance by the State Government authorities. 
The State-wise number of lEMs filed during 1994, 1995 
and 1996 are given in statement-l.

(b) A statement showing the State-wise distribution 
of large cement plants functioning in the country is given 
in statement-ll. Apart from these, there are about 310 mini 
cement plants in the country having a total installed 
capacity of nine million tonnes. However, Statewise details 
of these plants are not maintained centrally.

STATEMENT-I

State-wise number of Industrial Entrepreneurs
Memorandum (lEMs) filed during the last three years

State 1994 1995 1996

1 2 3 4

Andhra Pradesh 293 468 403
Assam 9 14 G
Bihar 37 53 44
Gujarat 756 1113 694
Haryana 269 425 326
Himachal Pradesh 56 83 42
Jammu & Kashmir 3 18 7
Karnataka 177 235 160
Kerala 51 95 80
Madhya Pradesh 251 368 261
Maharashtra 769 967 736
Meghalaya 1 1 6
Nagaland 1 1
Orissa 20 55 27
Punjab 211 280 187
Rajasthan 241 301 233
Sikkim 1
Tamil Nadu 498 731 530
Tripura 1
Uttar Pradesh 382 503 520
West Bengal 156 330 232
Arunachal Pradesh 1
Andaman & Nicobar 1 4
Chandigarh 1 1 9
Dadra & Nagar Haveli 220 202 127
Delhi 90 62 3
Goa 33 63 54
Pondicherry 61 66 55
Daman & Diu 77 66 77

Total 4664 6502 4825


